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THE ANDHRA PRADESH EXI-HBITION OF FILMS ON TELEV-
ETTE RECORDERS

SION SCREEN THRQUGH VEDIO CASS
(REGULATION) ACT, 1993,
ACT No. 12 OF 1993, *
[11th June, 1993.]

An Act to provide for the Regulation of the Exhibition of Films on Tele-
vision Screen through Video Cassctte Recorders in the State of Andhra
Pradesh and for matters incidential or amcillary thereto.

- Be it enacted by the Logislative Assembly of the State of Andhra

Pradesh in the Thirty-cighth Year of the Republic of India as follows :-

\. Short Title extend and contmencement :-(1) This Act may be
called the Andhra Pradesh Exhibition of Films on Television Screen
hroygh Video Cassette Recorders (Regulation) Awt, 1993,

(2) It extends to the whole of the State ot Andlira Pradesh.

(3) It shall come into force on such date as the Government may,
by notification, appoint.
2 Dej_im't:‘ons :—In this Act, unless the context otherwise requires—

-

1) «Cinematograph®’ includes any apparatus for the representa-
tion of moving pictures or scrics of pictures ;

(2) “film” includes Cipematograph film or video tape through
which any series of visual images recorded on any material can be shown

as a moving picture ;
(3} “Government” mMeans the State Government of Andhra
Pradesh ;
« Reweived the assent of the President on the Sth June, 1993. For Statement

of Qbjects and Reasons, Pleasc See the Andhra Pradesh Gazette, Pait-lV
otdipary. dated the 9th January 1987 at Page Noe 16.026 ¢ ParlIV A Extra- .
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() “licensing authority®”® means in, relation to the twin citiesd of
Hyderabad and Secunderabad, the Commissioner of Police, Hyderabao
and elsewhers, the Collector of the Distiict

(5) "notification” means a notification published in the Andira
Pradesh Gazette and ithe word notified shall be construed accordingly ;

(6) “prescribed”™ means prescribed by rules made by the
government under this Act;

(7) “video cassette recorder® means a cincmaiograplh for the
purpose of giving cinematograph cxhibition of flms recorded on video
cassette tape ;

(8) “video library” means a place by what cver name called, where

the business of selling letting on hire, distribution exchange, or pulting
into circulation in any manner whatsoever, of films for the purpose of

exhibition is carried on.
3.  Exhibition of film to be licensed. (1) (4) Save as other wise provided

in this Act, no person shall exhibit any film on television screen through
video casette recorder,

(i) except under and in accordance with a licence grauted under
section 5 ; and
(#) elsewhere thanin a place for which permission has been granted
under section 6.
(b) Where, in respect of any place, a licence as been granted under
this Act for exhibition of film on television sereen through video cussette

recorder, no business other than the exhibition of film on television
scrcen through video cassette recorder shall be carried on in such place,

by any person and at any time.

(2} Nothing contained in clause (a) of sub-section (1) shall apply to
any cxhibition of film on television screen through video cassette re-
corder for domestic purposes to the family members of a household.

4 Video library to be licenced, (1) Save as otherwise provided in
this Act, no person shall keep any video library except under, and in
accordance  with a licence granted under this Act.

J. No. -143—8
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(2) Where a person keeps more than one video library whether
the same town or village or in different towns or villages, he shall
obtain a separate licence in respect of each such video library.

(3) Every licence for keeping a video library shall, save as otherwise
provided in this Act, expire on the last day of the year in whicl: it was
granted, but may be renewed from year to year.

(4) (/) No person shall carry on the business of buying, selling,
supplying or distributing recorded video cassettes except under and in
accordance with a Meence granted under this Act,

(i) No person shall record a film on a video tape in any shop,
studio or in any business ¢stablishment except under and in accordance
with a licence granted under this Act.

(i#}) A record shall be maintained by every licensee showing the
details of all video cassettes required by him {rom time to time and the

said record shall be produced to any police officer not below the rank
of an Inspector on demand.

5. Grant or refusal of ficence. (1) The licensing authority shall, in
deciding whether to grant or refuse to grant or rencw or refuse to renew
any licence under this Act have regard to the interest of the public gene-
rally and such other matters as may be preseribed.

{2) The licensing authority shall not grant a licence under thir Act,
unless it is satisfied—

{a) that the rules made under this Act have been complied with ;
and )

(b} in the case of un application for the grant of a licence for exhi>
bition, of film, that adequate precautions have-been taken in the placet
in respect of which the licence is to be granted, to provide for the sufety.
convenience and comfort of the persons nttending exhibition thercin.

(3) The licensing authority may, by order in writing, refuse to grant
or renew a licence if such authority is satisfied that,—

{a) the applicant has not complied with the provisions of this Act

or the rules made thereunder in respect of the application for the gran
of a licence ; or
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(b) the applicant has made wilful default in complying with, or
knowingly acted in contravention of, any requirement of this
Act or the rules made thercunder or the terms and coaditions
of, and restrictions in any licence granted under this Act ; or

(¢) in the case of an applicant for a licence for exhibition of films
such applicant has been convicted of an offence under the Cinem-
atograph Act, 1952 or the Andhra Pradesh Cinemas (Regulation)
Act, 1955 (Central Act XXXVII of 1952} or the Andhra-

Pradesh EntertainmentsTax Act, 1939,

(4) An application for the grant or renewal of a liceace or permis-
sion under this Act shall be made in such manner and within

such timg and shall be accompamedz by such fecs as wmay be
prescribed,

(5) Every licence or permissi on or the renewal thereof shan pe in such
form as may be prescribed.

6. Permission for construction of buildings or installation of machi-
nery etc. (1) Any person who intends;

(@} to use any place for the exhibition of film on television screen
through video cassette recorder; .or

(b) to any site for coustructing a building thereon for the exhi-

bition of films on television screen through video cassetic
recorders ; or

{c) to reconstruct any building for such exhibition of films ; or

() to install any machinery in any place where such films are pro-
posed to be exhibited; or

(€) to use any place for keeping 2 video library ; or

(f) to use any place to sell recorded video cassettes ;

Shali make an applisation in writing to the licensing authority for
permission thereof together with such particulars as may be prescribed,
and any provision contained in any other law or the rules made there-
under in so far as it relates to any of the matters specified above shall
ot apply to any application made under this section.
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(2) The licensing authority shall thercupon -after consulting such
authority or officer as may be prescribed, grant or refuse to grant pec-
mission and the provisions relating to [Ieenoss for exhibition of films
on television screen through video cassette recorder shall, se far . as
may be, apply to permission under this section.

7. Power to issue divections.:—(1) The Government may issue such
orders and directions of a general character as they may consider neces-
sary in respect of any matter relating to Iicences for the exhibition of
films on television sereen through video cassette recorder or the keeping
of video library, to licensing authoritics ; and every Jicensing authority
shall give cffect to such orders and directions.

(2) The licensing authority may, from time to time, issuc directions
to any licensee or licensecs generally to whom licence for exhibition
of films is granted under this Act, requiring the jicensec or licensees to

xhibit in each show such slides of public interest as may be supplied
by that guthority :

Provided that no direction issued under this scction shall require
any licensee to exhjbit more than three such slides at, or for more than
four minuites in any one showf—

8. Letter of consent: — (1) Every person exhibiting any film on
television screen through video cassette recorder —

(a) licensed under section 5 ; or
(b) for domestic purposes, to the family members of the house-
hold ;

shall, in respect of each film wich he cxhibits, produce when
demanded by aa officer anthorised by Government in this behalf
a letter of consent for such exhibition from the person who is the first
owner of the copyright of the cinematogiaph  film under section 17 of
( Central Act XIV of 1957, } the Copyright Act, 1957 and in cas

such copyright has been assigned under scction 18 of the said Act from the
assignee of such copyright.
(2) Evcery person keeping a Video library licensed undcr this Act
shall, in. respect of each film in the possession, produce when demanded
£qan officer authorised by the Government in this behalfa letter
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of the copyright of the cincmatograph film under section 17 of the
Copyright Act, 1957 ( Central Act XIV of 1957) and in case such
copyright has becn assigned under section 18 of the szid Act, from
the assignec of such copyright.

(3) Every person licensed under this Act, cither to scll or torecord
recorded video casseties shall, in respect of each recorded video cassetie
in his possession, produce when demanded by an officer authorised by
the Government in this behalf a letter of consent from the person who
is the first owner of the copyright of the recorded video cassette under
section 17 of the Copyright Act, 1957 and in case such copyright has
been assigned under section 18 of the sald Act, from the assignce such
copyright.

9. Licencee to exhibt only certified films .—~{(1) No person licensed
under this Act to exhibit films on television screen through video cassette
recorder shall exhibit or permit to be cxhibited, any filoi other than a
film which has been certified as suitable for public exhibition by the
authority constituted under scction 3 of the Cinematograph Act, 1952
( Contral Act XXXVII of 1952) and which, when cxhibited displays the
priscribed mark of that authority and has not been altered or tampered
with in any way since such mark was affixed thereto,

{2) No person licensed under this Act, for keeping a video library
shall sell, let on hire, distribute, exchange or put into circulation in any
mannor whatscever any film other than a film which has been certified
as specified in sub-section (1) .

(3) No person licensed under this Act, for selling recorded video
cassettes, shall sell, let on hire, distribute, exchange or put into circula-
tion in any manner whatsoever any recordedsvideo cassettee contalmng
a film which has not been certified as 3pec1ﬁcd in sub-section (1).

10.  Power of Government or licensing authority to suspend the exhi-
bition of films in certain cases :—(1) The Government in respect of the
whole of the State or any part thereofand thelicencing authority within
his jurisdiction, may, if of opinion that any film which is being or is
about to be publicly exhibited is likely to cause a breach of the peace,
by erder, suspend the exhibition of such film on television screen through
video cassetie recorder, and during such suspcnsicm, no perion shall
oxhibit such film or pormit it to be exhibited in any place in the Statc

r any part there of as the case may be,
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(2) Where an order under sub-section (1) has been issued by the
licencing authori ty 2 copy thereef, to gether with = statement of the reasons
therefor shall forthwith be forwarded by him to the Government and the

Government may, on a considetation of all the facts of the case either
confirm or vary or annual the order,

(3) An order issued undoer sub
for a period of two weeks from the d
may, if they are of opinicn that the ¢
that the peried of suspension shall
as they may think fit -

-section (1) shall remain in force
ate of its issue but the Government
rder should continue in force direct
be extended by such further petiod

Provided that the

Government or the licensing authoirty nmay review
their own order.

1. Power to revoke or suspend licence .—(1) Where the holder of
a licene? for exhibition of films has been convicted of an offence under

clauses (a), (5), or (¢, of section 14 of the Andhra Pradesh Entertainments

Tax Act, 1939 or has been permitted to compound such ‘offence under
section 15 of the said Al

ct, or has been convicted of an offence under
section 7 of the Cinematograph Act, 1952 or of an off

ense under this
Act, the licence may be revoked or suspended by the liccnsing.authority
by an order in writing,

(2) If the licensing authority is satisfied cither on a reference made
to it in this behalf or .otherwise, that—

(@) a licence granted uander this Act, has been obtained by
misrepresentation or fraud. as to an essentialfact, or

(8) the licensee has, without reasonable cause, failed to comply
with any of the provisions of this Act

( ,» then Whithou;
prejudice to any other penalty to which the liconsee may be liable unde,

this Act, the licensing amtherity may, after giving the IiccuSec? an cppog.
tunity of, showing cause, revoke or suspend the licence, by an ordep in

writing specifying the reasons therefor and communicate the same tq
he licensee, .
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12.  Penalties.—Any person who contravenes or atiempls 16 contra
vene or abets the contravention of the provisions of this Acf, or the
rules made thercunder shall on conviction be punishable with imprision-
ment for a term which shall not be less than three months, but which
may extend to three years and with fine which shall not be less than one
thousand rupees but which may extend to ten thousand rupees.

13. Offences by companies.—(1) Where an offence under this Act,
has becn committed by a company, every person who at the time the
offence was committed was in-charge of and was responsible to the
company for the conduct of the business of the company, as well as the

company, shall be decemed to be guilty of the offence and shall, . be

liable to be proceeded against and punished accordingly :

Provided that nothing contained in this sub-section shall sender any
such person liable to any punishment, if he proves that the offence was
commitied without his knowledge or that he had exercised all due dilj-
gence to prevent the commission of such offence.

{2) Notwithstanding anything contained in sub-section (1) where
any offence under this ‘Act, has been commitied by a company and
it is proved that the offence has beea committed with the consent or
connivance of or is atiributable to any neglect on the par: of any
Director, Manager, Secretary or other Officer of the compaay, such
Director, Manager, Sccretary or othier Officer shall be deemed to be
guilty of that offience and shall be liable to be proceeded against and
punished accordingly.

Explanation :—For the purposes of this Section—
(@) “Company” means any body corporate and includes a firm
or other association of individuals; and

() “Director” in relation to a film means a pariner in the firm,

14. Power to enter, search and ;veize.f—(l) It shall be lawful for any
Police Officer not below the rank of an Assistant Commissioner of~
Police in the Twin Cities of Hyderabad and Secunderabad or-
'a Deputy or Assistant Superintendent of Police elsewhere—
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(o) to cnter, if necessary by force, whether by day or night
with such assistance as he considers necessary, any premises, which
he has reason to suspect, are being used for purposes connected
with the recording on any film or the exhibition of films on the
television screen through video cassetle recorder or keeping a  video
library or selling recorded video casseties in  contravention of the
provisions of this Act;

(b) to scarch the premises and persons found therein ;

(c) to take into custody and produce before a Judicial Magistrate
all such -persons as are concermed oy againsl whom a reasenable
compliant has beon made or credible information has been received
or a Teasonable suspicion exists of their having been concerned
with the exhibition of film or keeping a video liabrary or selling
recorded video cassettes in contravention of the provisions of this Act.

(d) to seize 2ll things found therein which are intended to be
used or reasonably suspected to have been used in connection with
such recording on any film or with such exhibition of film or selling
recorded vidco casseties or keeping a video library.

(2) The powers of the nature referred to in sub-section (1) may
also be exercised by such Officer as may be empowered in this
behalf by the Government. :

(3) All searches under this Section shall be made in accordance with
the piovisions of the Code of Ciiminal Procedure, 1973, (Cential
Act 2 of 1514

15. Confiscation of video casettes, etc.—(1) Whenever an offence
bas been committed which is pumishable under this Act, the video
cassettes, the video cassette recorder, the television set and other
equipment used in the commission of the offence shall be liable to
confiscation by an order of the Magistrate trying the offence.

(2) A Magistrate tryiug an. offence under this Ace, shall not
order release of any property alleged to have been used in the
commission of the offence until the disposal of the case.
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16-_ Cognizance of offence.~No Court other than th: Courl of a
Magistrate of the First Class shall take cognizance of or try an

- offence under this Act.

17._ Offences under this Act te bhe cognizable. —Njtwithstandins
anything contained in the Code of Criminal Procedure, 1973 (Centra‘.:l'
Act 2 of 1973), every offence punishable under this Act, shall be 3

cognizable offence.

. 18. Appenl—(1) Any person aggricved by an order of the
licensing authority refusing to grant or renew a licence or an order
revoking or suspending a licence undev this Act, may, within such
time and on payment of such fee as may be preseribed, appeal to

the Govesnment.

(2) The Government may stay the cxccution of any such order,
pending exercise of its powers under sub-section (1} in respect

thsreof.

19. Powers of revision.—The Government may, eithor swo motu
or on application call for and examinc the record of the licencing
authority in respect of any proceedings under this Act, to satisfy
themselves as to the legality ot regularity of such proceeding or the
correctness, o1 propriety of any order made therein; and if in any
case it appears to them that any such proceeding or order should
be modified, annulled, reversed or remitted for reconsideration,

they may pass orders accordingly :

Provided that every application to the  Goverament for the exer-
cise of the powers under this scction shall be preferred within such
time and accompanied by such fec as may be prescribed.

(2) No order prejudicial to any person shall, be passed under
sub-section (1) unless such person has been given an opportunity

of making his reptesentation.

. (3) The Government may stay the proceeding or the execution
of the order pending the exercise of their power under subesection

(1) in respect thoreof. ‘

1439



66 -

20. Power to make rules—(1)} The Government may, by notifica-
tion, make rules for carrying out all or any of the purposes of this Act.

(2) Without prejudice to the genciality of the foregoing power
such rules may provide for— .

{a) the terms, conditions and restrictions, if any, subject to which
licences and permissions may be granted under this Act, the fees
for such licences and permissions, and the apportionment of such fees
between the Government and the local aunthority concerned ;

() the regulation of cinematograph exhibitions for securing
the public safety. -

(3) Every rule made under this Act, shall immediately “after it is
made, be laid before the Legislative Assembly of ‘the State if jt is in
session, and if it is not in sessiom, in the session immediately
following for a total period of fourtesa days which may be com-
prised in one sessioR or in two successive sessions and if, before
the expiration of the session in which it is so laid or the session -im-
mediately following the Legislative Assembly agrees in making any
modification in the rule or in the annulment of the rule, the rvle
shall, from the date on which the modification or anoulment is noti-
fied, have effect only in such modified form or shall stand  annulled-
as the case may be, so however that any such modification ‘or annul,
ment shall be without |prejudicc to the vslidity of anything pre-
viously done upder that rule.

21, Savings.—(1) ‘Every person—

(i) exhibiting any film on television serecn through video cass&.tte
recorder, or

(i) keeping any video librery, or selling recorded film cagsottes;
immediately before the commencement of this Act, shall obtain a
licence under this Act, within a petiod of four weeks from such
commencement. '

(2) If the person referred to in sub-section (1) fails to obtain the
11cence within the period mentioned in sub-section. (1), he -shall dis-
continue such exhibition and in the case of video library, he shall
¢lose such video library and in the case of sale of recorded video
vassettes, discontinue such sale,
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(3) Nothing in the Andhra Pradesh Cinemas (Regulation) Act,
1955 (Act 1V of 1955) shall apply to exhibition of film on tclevision
screon through video cassette recorders.

(4) Save as otherwise provided in sub-section {3), the provisions

of this Act, shall be in addition to and not derogation of the Cine-
matograph Act, 1952 (Central Act XXXVII of 1952) and the Andhra
Pradesh Futertainments Tax Act, 1939 (Act X of 1939), and any
other law for the time being in force ; and nothing contained therein
shall exempt any person from any proceeding by way of investigation
or otherwise which might, apart from this Act, be instituted against
him, . '
', Protection of Acts done in good fuith—No suit, proseeution
or other legal procecding shall lie against any officer of the Govern-
ment for anything which is in good faith done or intended to be done
under this Act, or the rules made thercunder. .
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No.15] HYDERABAD, WEDNESDAY, APRIL 13, 2005.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

Thefollowing Act of the AndhraPradesh Legislative
Assembly received the assent of the Governor on the 8th
April, 2005 and the said assent is hereby first published on
the 13th April, 2005 in the Andhra Pradesh Gazette for
general information.

ACT No. 13 OF 2005

AN ACT TO AMEND THE ANDHRA PRADESH
EXHIBITION OF FILMS ON TELEVISION
SCREEN THROUGH VIDEO CASSETTE
RECORDERS (REGULATION) ACT, 1993.

Beit enacted by the L egidative Assembly of the State of
AndhraPradesh in the Fifty-sixth year of the Republic of India
asfollows:

[1]
A-536-1



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY  [PartIV-B

ﬁhﬂgt 1.(1) ThisAct may becaled the AndhraPradesh Exhibition
etent  Of Films on Television Screen through Video Cassette
and Recorders (Regulation) (Amendment) Act, 2005.

commence-

ment. (2) It extendsto thewhole of the State of AndhraPradesh.

(3) It shall come into force on such date as the State
Government may, by notification, appoint.

Substitu- 2. IntheAndhraPradesh Exhibitionof FilmsonTeevison
tionof  Screen through Video Cassette Recorders (Regulation) Act,
section 2. 1993 (herein after referred to asthe principal Act), for section

#3200 2, thefollowing shall besubstituted namely:-

“ Definition. 2. (1) “Cableoperator” meansany personwho
provides cable servicethrough acable television net work or
otherwise controlsor isresponsible for the management and
operation of acabletelevison network;

(2) “Cinematograph” includes any apparatus for the
representation of moving picturesor seriesof pictures,

Central (3) “Company” meansaCompany asdefinedinsection 3
Actlof  of the CompaniesAct, 1956;

1956.
(4)“DVD” meansDigita Versatile/Video Disc;

(5) “Exhibition” means exhibition of cinemas, dramatic
performances, sports, entertainments, audio-video programmes
andthelike;

(6) “Film” includes Cinematograph film or video tape
through which any series of visual images recorded on any
materia can be shown asamoving picture;

(7) “ Government” meansthe State Government of Andhra
Pradesh;



April 13, 2005] ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

(8)“Licendangauthority” means inreationtotheTwin Cities
of Hyderabad City (ie., Hyderabad and Secunderabad),
Cyberabad, Vijayawadaand Visakhapatnam, the Commissioner
of Police, and elsewherethe Collector of the District;

(9) “Licensee” meansaperson to whom licenceisgranted
under the Act;

(20) “Notification” meansanotification published inthe
AndhraPradesh Gazetteand theword notified shal be construed
accordingly;

(112) “Person” means,-
(& anindividua whoisacitizenof Indig;

(b) anassociation of individuasor body of individuas,
whether incorporated or not, whose members are citizens of
Indig;

(¢) acompany inwhich not lessthan fifty one percent of
the paid-up share capital isheld by thecitizensof India;

(d) the person defined under General ClausesAct;

(12) “Pirated Cassette” means afilm or DVD or VCD
which was produced without copyright in relation to a
cinematograph Film or arecord embodying any part of sound
track associated with thefilm;

(13) “ Pirated Cassette holder” meansaperson who possess
the cassette or VCD or DV D which was made against the copy
right inrelationto acinematograph film or arecord embodying
any part of sound track associated withthefilm;

(14) “Place’ includes a house, building, tent and any
description of transport, whether by water, land or air;

(15) “Prescribed” means prescribed by rulesmade by the
Government under theAct;
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Central
Act 7 of
1995.

Sub-
stitution of
section 3.

(16) “Programme” means any television broadcast and
includes -

(a) exhibition of films, features, dramas, advertisements
and serialsthrough video cassette recordersor video cassette
playersor VCDsor DVDs,

(b) any audio or visud or audio-visud live performance
or presentation; and theexpression* programming service” shdl
be construed accordingly;

(17) “Regigtering authority” meanstheregistering authority
notified under clause (h) of section 2 of the Cable Television
Net works (Regulation) Act, 1995;

(18) * Subscriber” meansaperson who receivesthesignal
of cabletelevision network at aplaceindicated by himtothe
cableoperator, without further transmitting it to any other person
or any Video Library subscriber;

(19) “VCD” meansVideo Compact Disc;

(20) “Video Cassetterecorder” meansacinematograph
for the purpose of giving cinematograph exhibition of films
recorded on video cassettetapeincluding V.C.Dsand D.V.Ds
of recording or exhibition;

(21) “Video library” means a place by whatever name
cdled, wherethebusinessof sdlling, letting on hire, distribution,
exchange, or putting into circulationinany manner whatsoever,
of filmsfor the purpose of exhibitioniscarried on.”.

3. For section 3 of theprincipal Act, thefollowing shall be
substituted namely -

“Exhibition 3 (1) Save asotherwise provided under the
through Video At

Cassette
Recorder to
be Licensed.
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(@) no person shall give an exhibition on Television
Screen,-

() through Video Cassette Recorder without a
licence; and,

(i) in aplace other than that in respect of which
permission has been granted under section 6;

(b) subject to the provision of the sub section (1),-

(1) nobusinessother thantheexhibitionon Television
Screen through video Cassette Recorder shall becarried onin
aplacein respect of which permission has been granted under
the Act by any personand at any time;

(i) no person shdl bein possession of VCD or DVD
whichiscontrary to the provision of the Act by any personand
at any time.

(iii) no person shall possess any pirated video
cassettefor exhibition of film or selling or buying or let onrent
or distribution.

(2) Nothing containedin clause (a) of sub-section (1)
shdl gpply to any exhibition on Televison Screenthrough Video
Cassette Recorder for domestic purposesto thefamily members
of ahousehold.”.

4. Insection 4 of theprincipa Act, in sub-section (4),-
() inclause(i),-

(&) for thewords* buying, selling, supplying”, the
words*buying, letting, saling, supplying” shall besubstituted;

(b) after the words “Video Cassettes’, the words
“or VCDSor DVDS’ shall beinserted,-

Amend-
ment of
section 4.
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Amend-
ment of
section 5.

Central
Act
XXXVII
of 1952
Act 10 of
1939.

Amend-
ment of
section 6.

(i) indause(ii), after thewords* Video Tape’, thewords
“oronaVCD or DVD”, shall beinserted;

(iii) inclause (iii), after thewords* Video Cassettes’,
thewords“VCDSor DVDS' shdl beinsarted.

5. Insection 5 of theprincipal Act,-

(1) insub-section (2), for clause (b), thefollowing shall
be substituted namely,-

“(b) inthecaseof anapplicationfor thegrant of alicence
for exhibition, buying, sdlling, letting, supplying or distributing of
filmsthrough recorded Video Cassettes or VCDs or DVDs,
that adequate precautionshave beentakenin theplace, inrespect
of which thelicenceisto begranted, to providefor the safety,
convenience and comfort of the personsattending exhibition
therein,”

(i1) insub-section (3), for clause(c), thefollowing shall
be substituted namely,-

“(c) in the case of an applicant for a licence for
exhibition, buying, selling, letting, supplying or distributing
recorded Video Cassettesor VCDsor DV Dssuch applicant
has been convicted of an offence under the \Cinematograph
Act, 1952 or the Andhra Pradesh Cinemas (Regul ation) Act,
1955 or the Andhra Pradesh Entertainments Tax Act, 1939.”

6. In section 6 of theprincipal Act,-

(i) insub-section (1), after clause(f), thefollowing clause
shall be added namely,-
“(g) touseany placetobuy or sdll or let or distribute
any VCD, DVD, or any other mode of recording of moving
picture;”

(ii) for sub-section (2), thefollowing shal be substituted
namely;-
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“(2) Thelicensing authority shall thereupon, after
consulting such authority or officer asmay be prescribed, grant
or refuse to grant permission and the provisions relating to
licencesfor exhibition, buying, selling, letting, supplying or
distributing recorded Video Cassettes or VCDs or DV Ds of
filmsonteevision screenthrough Video Cassette Recorder shall,
sofar asmay be, apply to permission under thissection.”.

7.Insection 7 of the prinicpal Act, for sub-section (1), the
following shdl besubstituted namely,-

“(1) The Government may issue such orders and
directionsof agenera character asthey may consider necessary,
inrespect of any matter relating to licensesfor theexhibitionon
Television Screen through Video Cassette Recorder or the
keeping of Video Library, tolicensing authorities; and every
licenangauthority shdl giveeffect tosuchordersand directions.”.

8. Insection 8 of theprinicpal Act,-

(i) insub-section (1), in the opening paragraph, after the
word “video cassette recorder”, the words “Video Cassette
Recorder or V.C.Dsor D.V.Ds,” shall beadded;

(i) for sub-section (3), thefollowing shall be substituted
namdy,-

“(3) Every personlicensed under the Act, either to sl
or to record recorded video cassettes or V.C.Ds or D.V.Ds
shall in respect of each recorded video cassette or V.C.Dsor
D.V.Dsinhispossession, producewhen demanded by an officer
authorized by the Government in thisbehalf aletter of consent
from the person who isthefirst owner of the copyright of the
recorded video cassette under section 17 of the Copyright Act,
1957 andin case such copyright hasbeen assigned under section
18 of thesaid Act, from the assignee of such copyright.”.

Amend-
ment of
section 7.

Amend-
ment of
section 8.
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Amend-
ment of
section 9.

Central
Act

XXXVII
of 1952

Amend-
ment of
section
10.
Amend-
ment of
section

Amend-
ment of
section
15.

9. Insection 9 of theprinicpal Act,-

(i) for sub-section (1), thefollowing shdl be substituted
namely;-

“(2) No person licensed under the Act to exhibit films
on television screen through video cassetterecordersor V.C.Ds
or D.V.Dsshdl exhibit or permit to be exhibited, any film other
than a film which has been certified as suitable for public
exhibition by the authority constituted under section 3 of the
Cinematograph Act, 1952 and which, when exhibited, displays
the prescribed mark of that authority and has not been altered
or tampered with in any way since such mark was affixed
thereto.”;

(ii) for sub-section (3), thefollowing sha | be substituted
namely,-

“(3) No person licensed under the Act, for selling
recorded video cassettesor V.C.Dsor D.V.Dsshall sdll, let on
hire, distribute, exchangeor put into circulation in any manner
whatsoever any recorded video cassetteor V.C.Dsor D.V.Ds
containing afilm which hasnot been certified asspecifiedin
sub-section(1).”.

10. Insection 10 of the principal Act, insub-section (1),
for thewords“ Video Cassette Recorder” , thewords, “Video
Cassette Recorder or V.C.Dsor D.V.Ds.” shal be substituted.

11. Insection 11 of the prinicpal Act, in sub-section (1),
after thewords*for exhibition of films’, thewords*“ontdevison
screen through Video Cassette Recorder or V.C.D. or D.V.D.
shall beinserted,

12. Insection 15 of the prinicpal Act, insub-section (1),
after thewords“thetdevisonsgt”, thewords“VCDs, DVDs,”
shal beinserted.



April 13, 2005] ANDHRA PRADESH GAZETTE EXTRAORDINARY 9

13. Insection 21 of theprincipal Act,- Amend-
ment of
() insub-section (1), for clause(i), thefollowing shall  section

be substituted namely,- 21.

“(i) exhibiting any film ontelevis on screenthrough video
cassetterecorder, or V.C.Dsor D.V.Ds, or.”;

(i) inclause(ii), after thewords* or sdlling”, thewords
“buying, letting on hire, or distributing” shall beinserted.

(i) for sub-section (2), thefollowing shall be substituted
namdy,-

“(2) If the personreferred to in sub-section (1) failsto
obtain thelicence within the period mentioned in sub-section
(1), heshdl discontinue such exhibitionandinthe case of video
library, heshdl closesuchvideolibrary andinthecaseof sdling,
buying, letting on hire or distributing recorded film cassettes,
discontinuesuch transactions.”.

GV.SEETHAPATHY,
Secretary to Government,
LegidativeAffars& Justice(FAC),
Law Department.

PRINTED AND PUBLISHED BY THECOMMISSIONER OF PRINTING AT
LEGISLATIVEASSEMBLY PRESS,HY DERABAD.
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ANDHRA PRADESHACTS, ORDINANCESAND
REGULATIONSETC.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 23rd April,
2011 and the said assent is hereby first published on the
26th April, 2011 in the Andhra Pradesh Gazette for general
information.

ACT No. 14 OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH EXHIBITION OF FILMS ON TELEVISION
SCREEN THROUGH VIDEO CASSETTE
RECORDERS (REGULATION) ACT, 1993.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty -second year of the Republic of India
as follows:-

[1]
A. 487
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Short
titleand
ch'n_
mence-
ment.

Amend-
ment of
Section 4.
Act 12 of
1993.

Amend-
ment of
Section 8.

Amend-
ment of

Section 14.

1. (1) This Act may be called the Andhra Pradesh
Exhibition of Films on Television Screen through Video
Cassette Recorders (Regulation) (Amendment) Act, 2011.

(2) It shall be deemed to have come into force with
effect from 24-06-2010.

2. In the Andhra Pradesh Exhibition of Films on
Television Screen through Video Cassette Recorders
(Regulation) Act, 1993, (hereinafter referred to as the
principal Act), in section 4, in sub-section (4), in clause
(i), for the words “to any Police Officer not below the rank
of an Inspector” the words “to any Police Officer not below
the rank of a Sub-Inspector” shall be substituted.

3. In section 8 of the principal Act:—

(i) in sub-section (1), for the words “by an officer
authorized by Government” the words “by any officer of
and above the rank of Sub-Inspector of Police” shall be
substituted,;

(i) in sub-section (2), for the words “by an officer
authorized by the Government” the words “by any officer
of and above the rank of Sub-inspector of Police” shall be
substituted,;

(iii) in sub-section (3), for the words “by an Officer
authorized by the Government” the words “by any Officer
of and above the rank of Sub-Inspector of Police” shall be
substituted.

4. In section 14 of the principal Act,—

() in sub-section (1), for the words “an Assistant
Commissioner of Police in the Twin Cities of Hyderabad
and Secunderabad or a Deputy or Assistant Superintendent
of Police” the words “an officer of and above the rank of
Sub-Inspector of Police” shall be substituted.
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(i) for sub-section (2), the following shall be substituted,
namely,—

“(2) The powers of the nature referred to in sub-section (1) may
also be exercised by such officer as may be empowered in this
behalf by the Government.”.

A. SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD,
2011





